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Sbri BiShwauath Boy: May I know 
whether Government have taken "into 
consideration whether the proposed 
amendment would add t.o the effi-
~iency of the railway working? 

Dr. Ram S1ubhag Singh: Yes, Sir; 
we shall take this into consideration. 
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Heavy Engineering Corpo .... tioll 
Plant, Ranchi 

+ r Sbri Hem Barua: 
I Shri Tridib Kumar 
I Chaudhuri: 
I Shri Vishram Prasad: 

\ 
Shri Bagri: 
Shri Shree Narayan Das: 

I 8hri R. G. Dubey: 
*89. ~ Shri Yashpal Singh: 

I Sbri p. R. Chakraverti: 
I Shri P. C. 8orooah: 

\ 
Shri Vidya Charan Shllkh: 
Shri Umanath: l Shrf P. Kunhan: 
Shri D. D. Mantri: 

Will the Minister nf Industry and 
Supply be pleased to state: 

(a) the salient points about the 
findings of Justice B. MukerJee's 
Committee regarding tbe fire incident 
at the Heavy Engin"'~ring Corpora-
tion Ranchi and Its observatlOns 
abo~t the security arrangenlent~ and 
administrative set-up of th" Corpora-
tion; and 

(b) the steps taken by GO\'ernmcnt 
to remedy the manifest defects point-
ed out by the above Committee in 
this regard. 

The Deputy Minister in the Mins-
try of Industry and Supply (Shri 
Bibudhendra Misra): (a) and (b). A 
Statement is laid On the Tao!e of the 
House. 

STATEMENT 

The salient points about the find-
ings of Mr. B. Mukcrjei!, Retired 
Judge of th! Allahabad High Court 
are: 

(i) The fire was an act of sabot-
age; 

(ti) Although the arrangements 
for detection of fire were 
adequate, the fire was not 
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controlled and put out 
reasonably expeditiously due 
largely to inadequacy of 
·personnel and equipment; 

(iii) Security service was both in-
suflicient in nwnber and 
greatly lacking in efficiency; 

(iv) Genius and capacity to uti-
lise available resources to 
avert the incident were lack-
ing. 

In regard to the administrative set-
uP. the need for team work and de-
centralisation of power has been em-
phasised. It has been suggested 
that Government shoulrl have a 
second look at the labour laws I1l re-
gard to public sector undertakIngs. 
The re-organization of Heavy Engi-
~ring Corporation into a huldmg 
company with Mana"ing Directors 
for each subsidiary unit ihasbeen 
!uggested. It was also recormnend-
ed that there should be a service 
commission and a central security 
~ for all public sector under-
takings. 

2. The Chairman of the Corporation 
is l){) longer there. Another Director 
is being relieved of his duties in the 
next few days. Explanations of both 
these officers have been received and 
are lmder examination. Charge-sheets 
have' been given to the staff of Heavy 
Engineering Corporation who were 
round responsible for various lapses 
pointed out in the report. The com-
meni>' of Mr. Mukerjee against officers 
of Bihar Government have been com-
municated to them for necessary 
CIchon The security arrangements 
have been considerably strengthened 
and tightened up. Fire fighting orga-
nization has been more fully equipped 
and augmented. Individual projects 
have been delegated wider powers in 
various spheres to make them more 
effective and responsible consistent 
with the Central policy Bnd direction. 
Re-organization of Heavy Engineering 
Corporation is under consideration of 
the Government as also the establish-
ment of a service commission and a 
.,entral security force for all public 

sector undertakings. The recommen-
dations of Mr. B. Mukerjee regarding 
labour matters are being looked into 
with a view to detennine whether it 
is possible to take any action on the 
lines indicated in the report. 

8hr! Hem Barua: The enquiry com-
mittee report has revealed that the 
entire administration in this plant 
was rotten from top to bottom. In 
that case may i know what are the 
specific reasons on account of which 
Government had not sensed this 
trouble brewing and boilin/,( in the 
plant before the disastrous nre took 
place? Is it how the Government 
manages the public sector under-
takings? 

The Minister of Heavy Engineer-
ing aDd Industry In the MInistry'" 
Industry and Supply (Sbri '1'_ N. 
Singh): It is difficult to canced" that 
the whole administration was rotten 
from top to bottom. 

8hr! Hem Barua: That is what the 
report has said. 

Shri T. N. SiJith: What the report 
has done is that it has pointed out a 
number of defects and they have been 
looked into. As a matter Of fact 
even ·before this report it was known 
that some things were to be reform-
ed and r find from the files that my 
predecessor had taken ~ction and 
something had been done even with-
out the report and reforms had taken 
place. 

Mr. Speaker: I ought not to inter-
vene, but really the report is sad 
commentary on the administration 
there. The Members want to know, 
it worries me also, whether some of 
these things could !lot come ,0 the 
notice of Government earlip.r with-
out the enquiry officer going into all 
these things. 

Shr! T. N. Singh: That is what I 
stated just now. , I looked into the 
papers as to what action is being 
taken from time to time and I find 
that the then Minister had already 
made some very important changes 
and reforms in the administrative set-
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up there. Some proposals were al-
ready there which were in line with 
the recommendations of the enquiry 
report subsequently and they have 
been implemented. 

Mr. Speaker: These questions were 
put to me in Czechoslovakia. 

Shri T. N. S(ingh: That is why I 
have said that steps were taken and 
some more stePs are being taken. 

Shri Bern Barna: The report has 
further pinpointed the fact that there 
is no co-operatiOn between the 
management and the State Govern-
ment. If so, what steps have been 
taken by the Government to ensure 
co-operation? Did they take any step 
before the report pointed out this fad 
Or do they now propose to take any 
steps? 

8hri T. N. Singh: I find that my 
predecessor had discussions with the 
State Government and I personally 
have had several discussions with the 
Chief Minister and other officers and 
I can assure you of the position to-
day. If hon. Members will take thE. 
trouble to visit that area they will 
find a ,great deal of difference. 
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Shri Ranga: The hon. Minister is 
introducing a new mannerism by a 
reference to his predecessors. It lu!s 
never been the practice here in this 
House; the Government is a conti-
nuous process. We would like to know 
what steps have been taken by the 
Government-before the hon. gentle-
man came to occupy this office or 1 ate!" 
-to remedy the situation and assure 
themselves and the country of better 
relations between the employees and 
the staff and also the management? 

Shri T. N. Singh: In regard to 
labour problems, the judge has made 
a number of recommendations, som" 
of which I doubt whether the House 
will agree to. They are being looked 
into. One of the suggestions is that 
there sbould be a different labour law 
altogether for public sector undertak-
ings. That is a very ticklish question 
and I think the House will agree that 
no change in the labour laws ShOllid 
be made without fully considering 
the whole matter. With regard to the 
relationship between labour and 
management, we have made very un .. 
port ant changes in respect of labour 
welfare personnel and labour officers 
as well as in respect of relations bet-
ween management and labour. I 
would only suggest, in all humility, 
that the House may kindly wait for a 
little time to see the results. 

8hri JaipaJ Singh: Quite apart from 
what his predecessor did know or did 
not know, may I know if my hon. 
friend has become wiser and more en .. 
lig<J.tened since his predecessor-that 
most of the trouble has been due to 
the fact that there are two rival Cong-
ress labOUr unions there? 

Shri T. N. Singh: I would :lot say 
there is nothing like a Congress Union 
in Ranchi. There is the INTGC. There 
are divisions in the labour union and 
there are also writ petitions in the 
"-igh court, and that has created so.ne 
problems for Us in that we have no 
uniOn with which We have to carr7 
on negotiations. Therefore we have 
to wait fOr the decision of the high 
court bfeore we recognise one of the 
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unions there, whosoever it is, as the 
relll representative union. 

8hri .Jaipal Singh: He has men-
tioned the question of labour unions. 
May I know which are the unions that 
are recognised and which are the 
ones that have yet to be recognised? 
He said there is no Congress union 
there. It is in my constituency, and 
I know what I am talking aboUt. I 
know there are certain unions which 
are to be recognised. I want to know 
which are the unions wruch ru-e want-
ing to be recognised. 

Mr. Speaker: Shrimati Renuka Ray. 

Shri T. N. SiBgh: Sir, we will be 
committing contempt of court if we 
say anything now on it. 

Mr. Speaker: The hon. Minister 
may note that when I have not 
allowed the question he need not 
answer it. Shrimati Renuka Ray. 

Shrimati Renuka Ray: The state-
ment says that one of the suggestions 
of the judge who has made the en-
quir}· that" Service Commission as 
well 'as a Central Security Force 
should be established for all publi~ 

&ector undertakings, is under consi-
deration. I want to know concretely 
what this consideration means. Does 
it mean that some steps are bemg 
taken and, if so, when are these things 
to be done? 

Shri T. N. Singh: In regard to a 
Central Security Force, it will be un-
derstood that it is a matter in which 
no independent action without consul-
tation and consent of tlhe State Gov-
ernments can be taken. In any case, 
We have requested the Home Ministry, 
aIld the Home Minister has only very 
recently had discussions with all the 
Chief Ministers regarding the setting 
up of such an organisation. 

Shrimati Rennka Ray: I also ask~d 
about the Service Commission. 

Mr. Speaker: 
not have asked. 
verti. 

"Also"-she should 
SOO P. R. Chakra-

Shri P. R. Chakraverti: In thp. light 
Of Justice Mukerji's unreserved com-
ments on the administrative ineffi-
ciency of Bihar's officers, may I know 
whether the Minister has yet found 
any means to take them to task? 

Shri T N. Singh: The statp.ment 
laid on the Table details the action 
already taken in this regard. 

Shri P. R. Chakraverti: I want an 
assurance from the Minister. 

Mr. Speaker: No assurance can be 
given during the Question Hour. 
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Shri Nambiar: In view of the iact 
that there are disputes about the trade 
unions functioning there and petitions 
are pending before the court, may I 
know whether Government are consi-
dering the question of granting recog-
nition to a union which has got the 
maximum representative character by 
the process of b-allot in all the public 
undertakings? 

Mr. Speaker: That would be seen 
after the writ petition is disposed of. 
h" complains that unless that writ 
petition is disposed of, nothing can be 
done. 

Shri Namblar: Not only here, but 
he said that a policy is being evolved 
with regard to the recognition of trade 
unions in all public undertakings, in 
which case I want to know whether 
the ballot will be the criterion by 
which they will do it. 
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Mr. Speaker: Is he putting this 
question about Ranchi? 

Shri Namblar: Yes, Sir. 

J\lr. Speaker: He has answered that 
~ writ petition is pending. 

Shri Nambiar: Arising out of that, 
he said that a policy is being evolved 
with regard to the recognition of trade 
unions in all public undertakings. 

Mr. Speaker: In all public under-
takings? That does not arise here. 

Shrimati Ramdulari Sluha: May I 
know wtlat action has so far been 
taken against the officer or officer. 
responsible for such incidents? 

Shri T. N. Singh: Some of the 
action that has been taken is already 
€nu:nerated in the statement. 

Shri Bhagwat Jha Azad: When we 
put ~upplementaries, we put them 
with certain knowledge. In spite of 
the repeated questions from different 
Members as to what actiOn cas been 
taken against the officers, the Minis-
ter says, it is in the statement. The 
statement is with Us and we have seen 
it. Mr. Chakraverti, the hon. Member 
from that area, has come from there. 
Mr. Sharma also, who is INTUC 
leader, knows it. No action has ~n 
taken. 

Shri A. P. Sharma: They are pro-
moted, on the other hand. 

Shri Bhagwat Jha Azad: On the 
Oe,l'C hand, it is the contention that 
they dre promoted. 

Mr. Speaker: When I read the 
statement, I had the feeling that 
againSt some officers, some action has 
been taken it is contained there. 
If I dm mistaken, I will ask the hon. 
Minister to answer it. 

Shri T. N. Singh: The statemE'nt 
really states about a number of offi-
cers who haVe been charge-sheeted. 
Under the law, when we start action, 
we have to charge-sheet them and 
get their explanation. That is the 
procedure laid down. That action has 

been taken. (Interruption,). Imme-
diately after the report was in our 
hands, I issued instructions for charge-
sheeting those officers. In fact, one 
"ffie..,r is no longer in service in the 
Ranchi project. He is at anotner 
place. 

Shrl Bha&'Wat Jha Azad: He Cas 
been promoted. That is also action! 

Shrl T. N. Slugh: He has also been 
asked . _ • (Interruptions). 

Mr. Speaker: Order, order. Would 
they kindly allow me to get this point 
cleared? The allegation is that the 
officer who has ·been charge-sheeted 
has been promoted and sent to another 
place. 

Shri T. N. Slnp: No, Sir. The 
han. Member is probably referring to 
the Chairman. 

Shri Bhagwat J'ha Azad: Yes, yes. 

Shri T. N. Singh: I am answering 
tnat. Much before the enquiry report 
was available the Chairman was no 
longer in the service of the Heavy 
Engineering Project, he had already 
gone over to some other job. 

Shri Ranga: What is that some 
other job? 

Shri T. N. Singh: Even thea, 
through that particular department 
explanation has been demanded from 
:hat officer. He has only recently, a 
few days ago, submitted rus explana-
tlOll. It is under examination in my 
Ministry (Interruptions). 

Mr. Speaker: If the hon. Members 
are not satistied, they can seek other 
remedies. 

Shri A. p. Sharma: According to 
the recommendation of the enquiry 
committee headed by Justice Muker-
jee, is it not a fact that serious alle-
gations have been made against the 
Director of Finance and the Chairman 
of the Company? Is it also not a fact 
that instead of giving some punish-
m€'ut to them they have been trBn!-
ferred to some other government es-
tablishment and given higher pay? 
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Shri T. N. Singh: There is nothing 
against the Director of Finan<:e as 
.such. I do not think he has been 
transferred. The Director of Finance 
has not been transferred (Interrup-
tions) . 

Shri A. P. Sharma: What about 
the Chairman? 

Shri Bhagwat Jha Azad: Sir, we 
seek your protection. 

Mr. Speaker: Unless he gives me 
the opportunity how can I do it? The 
hon. Minister would kindly just pay 
attention to this. There is a great deal 
of agitation. Hon. Members feel exer-
cised that one who was <:harged with 
negligence Or who did some acts tbat 
were not required has been sent from 
that place to another. Even if he has 
gone voluntarily to the other place, it 
is said that he has been given a higher 
pay when on the other side he has 
,been charge-sheeted and some steps 
are proposed to be taken against him. 
Was it done after the enquiry that 
llad been Instituted in this case? 

Shri Thinunala Rao: There are 
names of officers mentioned in the 
report. There seems to be some con-
fusion about the names. The names 
i)f officers mentioned in the report are: 
Shri Nagaraja Rao, Managing Direc-
tor and Shri Sandilya, Financial Ad-
\fiser. The han. Minister says that the 
Financial Adviser is not there. But it 
is definitely mentioned in this report 
that these two gentlemen had serious 
differences between themselves whioh 
percolated down virtually to oth~r 
sections of the administration and thIS 
sabotage was dUe to that. That has 
been made clear oft the floor of t.he 
lIolll'e. 

Some hOD. Members rose-

I\lr. Speaker: I would only submit 
that we might hav!l this discussed in 
some other form. 

Shri Nambiar: The whole matter is 
fishy. 

Shri D. C. Sharma: 
1ions of sabotage have 

1501 (Ai) LSD-2. 

Since allega-
been raised 

against the officers, the Minister must 
explain the position. 

Shri S. M. Banerjee: In tabling this 
question our main intention was . . • 

Slld D. C. Sharma: Sir, I seek your 
protection. 

Mr. Speaker: Another hon. Mem-
ber is already seekiitg my protection, 
how can I eive protection to two at 
the same time (Interruptions)? Order, 
order. 

Sbri S. M. Banerjee: My submili-
shm would be . . . 

Mr. Speaker: I have just announc-
ed in the House that I will see that 
some other opportunity is given for 
a discussion on this subject. It is for 
the hon. Members to give notice of 
that. 

Shri S. M. Banerjee: Half-an-hour 
Discussion? 

Shri Raghunath Singh: We must 
have at least '3 two-hour discussion on 
this. 

Mr. Speaker: It is for tlhe hon. Mem-
bers to suggest and send a notice. 
Haw can I say anything before that? 

8hri Raghunath SiDgh: We are send-
ing the notice. 

Mr. Speaker: When I receive the 
notice I can decide it. 

8hri S. M. Banerjee: My submission 
is that serious charges were levelled 
against this particular officer, Dr. 
Nagaraja Rao, both by the authorities 
and this particular Judge, Justice 
Mukerjee. At the same time, we are 
told-and I am sure the !hon. Minister 
knows it because he was in the Plan-
ning Commission-that this gentleman 
has been shifted nicely because of the 
influence of some Cabinet Minister and 
is brought to the Planning Commis-
sion as one of the advisers. 

Mr. Speaker: What does he want me 
to do? 

Shri S. M. Banerjee: This is known 
to the Minister .. Let him say that. Let 
that officer resign fram tlhe PlanniDg 
Commission. 
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Mr. Speaker: The re&ignation is DOt 
in my hands. I have already an-
nounced that I will see that an oppor-
tunity is :provided to 1!Itis House to 
discuss it. Next question. 

Shri T. N. Slnrh: May I be permitt-
ed to say that. . . . 

Mr. Speaker: I have already passed 
on to the next question. 

Fittb Steel Plant 

+ r Shri Rameshwar Tantla: 
Shri Vidya Charm Shukla: 
Shri P. R. Chakraverti: 
Shrimati Savitri Nipm: 
Shri Bhapat Jha Azad: 
Shri Onkar La! Berwa: 

I Shri Omkar Slnrh: 
'90 i Shri Sivamurthi Swamy: 

. Shri Oza: 
Shri H. C. Soy: 
Shri Vishwa Nath Pandey: 
Shri Ram Harkh Yadav: lShri Ram Sewak: 
Shri P. G. Sen: 
Shri R. S. Pandey: 
Shri Alvares: 

Will the Minister of Steel and Mines 
be ple8lled to state: 

(a) whether the location of the fifth 
steel plant in the public sector in 
the country has been decided; and 

(b) if not, the specific reasons which 
are causing this delay in taking a deci-
sion? ~ 

The Deputy Minister In the Minis-
try of Steel and Mines (Shri P. C. 
Sethi): (a) and (b). No, Sir. Govern-
ment have yet to complete an evalua-
tion of the relative merits of tIb.e sites 
proposed in the Goa-Hospet, Visakha-
patnam-Bailadila and NeyveU-Saiem 
regions. 

Shri .Rameshwar Tantla: May I 
know whether Govel'lllru!nt are likely 
to set up this steel plant themselves or 
in collaboration with some company? 

Shri P. C. Sethi: It will be complete-
ly In the public sector. 

Shri Rameshwar Tantla: In view of 
the fact that the report submitted by 

Mis. Dastur & Company was not ap-
proved by the Russians in !he case of 
the fourth steel plant, may I know 
whether the project report for the 
fifth steel plant will he made in con-
sultation witlh the collahorators? 

Shri P. C. Sethi: That was In the 
case of Bokaro. In this case it is yet 
to be decided. 

Shri Ra.meshwar Tantla: May I know 
whether it is a fact tlhat the report 
suhmitted by Mis. Dastar & Company 
was not approved by the Russians? 

Shri p. C. Sethi: That was with re~ 
gard to Bokaro. 

Shri P. R. Chakraverti: Which are 
the States which are pressing their 
claims for the site to be selected in 
their area? 

Shri P. C. Sethi: Almost all the 
States where the sites haVe> been 
mentioned are pressing their claims. 

Shrimati Savitri Nigam: What would 
be the criteria for the finalisation of 
the site? May I also know whether 
Mis. Dastar & Company have finalis-
ed their report in consultation with 
the collaborators or not? 

Shri P. C. Sethi: This is with re-
gard to the Anglo-Amerk'Jn con-
sortium. As far as consultation is 
concerned, we are handing over the 
entire matter for reference and sug-
gestion to the Anglo-American con-
sortium. 

Shri Alvares: In view of the compet-
ing claims of Goa, Madras, Mysore and 
Andhra for the fifth steel plant, mll 
Government associate Members of 
:Parliament while conSidering the re-
port of the consultants about the feoasi_ 
bility of location of the project before 
a final decision is taken? 

The MInister of Steel and Mine9 
(Shri Sanjiva Reddy): No. Govem~ 
ment will have to take the respons>bi-
lily and so' the decision also. After 
consulting every one and taking the 
opinions Government will come to a 
decision. Latter on, Government 
would certainly be prepared to place 
the information before Members of 
Parlmment. 




